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SHRI P. RAMACHANDRAN: In Sin-
graulli also, there is a super thermal
power station. In fact, it has been sanctio-
ned. The work is proceeding in that area.
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SHRI P. RAMACHANDRAN: Abso-
lutely, there is no delay. Originally, the
five super thermal power stations were put
in order of priority but as soon as this
Government came to power, we have
decided to establish all the super power
stations simultaneously in various regions.
The Farakka Project is being expedited.
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SHRI P. RAMACHANDRAN: The

estimated expenditure will be about Rs.
700 to 8oo crores.
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DR. SARADISH ROY: For how long
a period this project has been pending
for sanction of the Central Government and
what progress has been made after taking
over power by the Janata Government at
the Centre ?

SHRI P. RAMACHANDRAN: After
this Government took over, we have pro-
ceeded in that direction very far and that is
why, by the end of December, the entire
techno-economic feasibility survey will be
done and it will be sent to the World
Bank by January/February, 1978.

SHRI K. LAKKAPPA: I rise on a
point of order, Sir.

MR. SPEAKER: No point of order
during the Question Hour.

SHRI K. LAKKAPPA: This is about
the admissibility of the question. The
subject matter referred to in this question,
that is, “Production of Film®’ “Indus to
Indira Gandhi” by a *Tamil Nadu firm”’
is before the Shah Commission for inquiry.
The part (b) of the question says:

“‘whether the committee took this
decision at the instance of former
Information and Broadcasting Minister
(Shri Shukla) and the Director General
of Doordarshan took initiative in the
matter.”’

The entire subject matter is pending
before the Shah Commission. If this
question is allowed to be answered here,
it will prejudice the inquiry conducted
by the Shah Commission. In view of the
fact that the entire subject matter is
under investigation by the Shah Com-
mission and the fact that the Shah Com-
mission has got a wide range of procedure
laid down, I humbly submit that this
question may be held over and postponed
till the Shah Commission gives its finding
in regard to this matter. This is a very
relevant point.

MR. SPEAKER: There is no point of
order.
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SHRI MOHD. SHAFI QRESHI:
Sir, the entire subject matter is before
the Shah Commission. Is it proper for
this House to discuss the whole matter
and for the Minister to give replies and
his opinion on this matter when the whole
matter is pending before the Shah Com-
mission ? It will prejudice the inquiry
before the Shah Commission. Therefore,
in the interest of the inquiry, we want
no supplementary on this question. I want *
your ruling on this point.

MR. SPEAKER: There is no point of
order arising out of this question. The
House is not going to have a debate
on this question. All that is sought is to
get certain information on this matter.
The Minister himself has said that he is
not going to give any conclusive opinion
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as the matter is pending before the Shah
Commission. He is merely placing before
the House certain information which any-
body can place before the Shah Commis-
sion and which anybody is entitled
to know
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MR. SPEAKER: Mr. Advani, before
you answer these questions, please do not
give the finding; you can give the informa-
tion; no conclusion, because the matter is
pending before the Shah Commission,

SHRI L.K. ADVANI : I am fully con-
scious of the limitations in which I am
when answering such a question and in
Tact the first point related only to whether
a committee was formed, what was the
compnsition of the committee, etc. etc.,
to which a reply was given and the moment
the question was: what action had been
taken, my reply was that there was no
question of any action because the matter
is pending before the Shah Commission.
The question now is asked: what was the
opinion of the Director-General of the
Doordarshan? All that I can say is that
he was a member of the Committee and the
committee’s recommendation is unanimous,
These are the facts that I have mentioned.
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DR. VASANT KUMAR PANDIT :
Will the hon. Minister inform the House
what was the cost of this film and whether
Rs. 12 lakhs given for T.V. were in
consonance with some norms set up for the
purchase of such a film ? Who were the
Directors of such a film and who were
the actors ?

SHRI L.K. ADVANI : I can answer
last part of it because it has nothing to do
with the Shah Commission’s Enquiry,
namely, that this film is not a feature film;
this film is a kind of a documentary film
running into four hours. It is a long docu-~
mentary film. So far as the cost is con-
cerned, the costing committee went into
it after being asked by the Government to
purchase the film. The decision to purchase
the film was not taken by the
costing committee it was taken
by the Government and the costing commi-
tee only went into the question of cost;
it came to the conclusion that Rs. 11 lakhs
and 19ooo is the right cost for it for the
purchase for T.V.
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SHRI SAMAR GUHA : 1 want to
know from the hon. Minister, in view of
the fact that certain objection has been
raised about this film and which is in the
mind of the public because of the asso-
ciation of the person concerned who created
a mess in the country, whether any ins-
truction has been issued for withholding
any further show or display of this docu-
mentary.

SHRI L. K. ADVANI: As I have
said, this film has evoked objections ess-
entially because of the name....

= e fE: g Aam § A
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‘Indus Valley to Indira Gandhi’. Have

you got any objection to the alliteration ?

SHRI L. K. ADVANI : After January,
1977, this film has not been shown.

SHRI SAMAR GUHA : My question
was pointed whether any instruction has
been issued for withholding any further
show.
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SHRI L. K. ADVANI : At the mcment
this is not being shown. It was once shown
in TV. Furthermore, in the changed
context, some changes have heen made
by the producer himself.,
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MR. SPEAKER : The Minister neoed
not answer this.
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MR. SPEAKER : This, again, does
not arise out of this question.
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MR. SPEAKER : Itisonlya comment.
Next question.





